63 Wyitten Ansieers
at the time ol claim verificalion in the abscnce
of age prool and nominations : and

(¢) il so, what acuon fovernment  propose
to take in the matter ?

THE MINTSTER OF FI.\I;\NCE/faa w3t
(SHRI Y. B. CHAVAN) ; (a) Till 31st March,
1969, I.. T. C. continued the practice, obtaining
prior to nationalisation, ol issuing policies with-
out prior verification of age. From Ist April,
1960, Lowever, the T.T.C  inssts, as™ a
rule, upon prior verification of age before vegis-
tering a2 proposal. This rule is relaxed only in
exceptional cases.

As regards nomwination, the T. 1. C. advises
the policy holder to execute a nomination of
his choice at the proposal stage itself but it can-
not and does not withhold issue of a policy on
this score as it is solely the prerogative ol the
policy holder either to execute a nomination
or not.

(b) and {¢) AstheT..T.C found that many
claims could not be settled for what of proof
of age, it decided to insist on proof of age at
the proposal stage itsel. The L. T. C. has also
relaxed its rules relating to settlement of claims.
Under the revised rules, all claims  under pali-
cies with sum assured up to Rs. 10,000/- are
admitted without insisting on prool ol age.

CririnGg oN DiviorNDd oF Nrw avp S1p Cov-
PANIES

%352, SHRI BABUBHAI M. CHINAT:
Will the Minister of FINANCE/fger |3

he pleased to state :

(a) whether it is a fact that there is a pro-
posal under Government’s consicieration 1o put
a ceiling on dividend of new and old com-

panies : and

(h) if so, the details thereol and the reasons
therefor ?

THE MINISTER OF FINANCE/{gg w3t
(SHRI Y. B CHAVAN) : /@
Government have been considering from iime 1o
time ways and means of exolving an mtegrated
policy on prices and incomes mcluding incomes

and !

in the formn of <alaries, wages, divideud inte-
of indusitial and agricul-
regardirg the policy on
can be given nnlv when

rest ote. and prices
tumal goods.  Details
any particular arca
specific decisions are taken i that vegand,
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64

tn Questions

RETURN OF PunLic SECTOR MANAGERS
PARENT DEPARTMENTS

TO

*353.

SHRI DEV DATT PURI :
SHRI K. I.. N. PRASAD :

Will the Minister of FINANCE/fgg H

be pleased to state :

(2) whether it has come to Government's
notice that a serious crisis has developed in the
various public scctor undertakings as a result
of a member of top-level managers opting to
return to their parent cadres ; and

{(b) if so, what steps Government have taken
or propose to take in this resard ?

THL MINISTER OF FINANCE/fgq |/sft

(SHRI Y. D, CHAVAN): (a) and (b} No,
crisis has developed in the public sector as a
teault of the reversion of som=~ deputationist s
serving in them to their parent cadres, pursuant
to the exereise of option by them in favour of
such reversion, as was required in accordance
wilh the Government's decisions on the ARC's
recommendations. In many cases, the deputa-
tionists have preferred to get absorbed in  the
concerned enterprises. Even in cases where the
deputationists have exercised their option for
reversinon 1o the pavent cadres, successors have
been appointed or are in the process of heing
appointed, according to the procedure. For a
ntmber of such vacancies, it has also been
fornd possible to select successors from wirhin
the public sector irseli.
Qerving or TourisT CENTRE  NEAR - MaLrawm-
puzina Dam

*354. DR. K. MATHEW KURIAN :
SHRI K. P. SUBRAMANIA
MENON :
Will Minister of TOURISN AND

CIVIT AVIATION/qgza st Aure fawma
Ht Pe pleased to state :

the

(a) whether Government have any plan
under their consideration for opening o tourist
centee uear Malambuozha Dam (Palghat Dist,
Kevala :

(Y 1 so, the details thereof ;

(¢) whether Government have reccived any
proposal from the Government of Kerala in
this regard ; and

() if so, the decaids thereof ?



